ACT No. XX:W o :1855

. .Passep 8y rtHE LEcstarive Councin or. INDIA.
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N ¢ Rec@fwéd.ihe assent of the Governor General on the 14th Deéember 1855.)

ko

Piioe 6 vie, -
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AN ;AGT 1o abolish 'the‘_ levy of Customs Duty on the z’mpo'rt‘ of Cotton into
. the North-Western Provinces of the Presidency. of Bengal.
W TREAS it s expedieﬁt to remove all restrictions to the impoi‘tation

of Cotton - inte the North-Western Provmces m the :
Bengal Pres1dency It is ena,cted as’ follows ’

\ So much of Section II Act No, XLV of, 1843 as PlGSQIleS uhe'
P ottion of Act re- - levy of duties of Customs on the import of Cotton, un-

: cleaned or cleaned; into the North—Western Provmces of
res1dency of Bengal, 1s hereby repealed.

Refeal of 66 mwch of II. Somuch of Schedule B, Act No. XIV of 1836-
e b df;‘f ‘as allows a drawback of the land-frontier duty paid upon
back: - Cotton-wool ‘is hereby repealed. from the first day. of -

July 1856
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